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| TEM No. 103 Court No.5 SECTI ON 1|
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Crl.A NO 56 OF 1996

Shai |l endra Pratap & Anr. Appel | ants
VERSUS

State of U P. Respondent (s)
(Wth Appln. for exenption from surrendering)

Date : 14/11/2002 This Petition was called on for hearing today.

CORAM :

HON BLE MR JUSTI CE U.C. BANERJEE
HON BLE MR JUSTI CE ARUN KUMVAR

For Appellant (s)
M. UR Lalit, Adv.
M's. Anuradha Rastogi, Adv.
M. S.V. Deshpande, Adv.
For Respondent (s)
M. Pranmod Swarup, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
.......... L.....l.o.....T.......T.......T.......T.......T.......J......
. SP2
The matter is adjourned for two weeks.
. SP1

Neel am (SHELLY SENGUPTA )
COURT MASTER
. PA



